
MR. SPEAKER : No, not like that.
He has expressed his views outside the 
House—he has a right to do so.

SHRI S. M. BANERJEE (Kanpur) : 
Sir, I want your guidance.

^  it il ,r r r?  

SHRI S. M. BANERJEE : America has 
been accused of doing something wrong. 
We all agree there. But the point is this.
If you request the newspapers to cover his 
statement outside, then this will not be 
raised here. Members take advantage of 
this House to have their statements covered 
by the All India Radio and newspapers.
If Mr. Shyamnandan M ishra’s statement is 
covered outside, he would not be taking the 
trouble o f raising it here: he would not have 
taken that trouble . . . .  (imerruptlons)

America is hatching a conspiracy and is 
trying to involve Jan  Sangh, Cong(O) 
and others. They should be aware of it.
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SHRI S. M. BANERJEE (Kanpur) : 
Sir, I shall not be here tomorrow.

I have already written to you ............
(Interruptions)

MR. SPEAKER : I am not allowing any 
hon. member.

Shrimati Sushila Rohatgi.

12.36 hrs.

TAXATION LAWS (AM ENDM ENT) 
BILL

MOTION TO REFER TO SELECT COMMITTEE

THE DEPUTY MINISTER IN THE 
MINISTRY O F FIN AN CE (SHRIMATJ 
SUSHILA ROHATGI) : On behalf of Shri 
Yeshwantrao Chavan, I beg to move :

“ That the Bill firth e r to amend the 
Income tax Act, 1961, the Wealth- 
tax Act, 1957. the Gift-ta;,; Act, 
1958, and the Companies (Profits) 
Surta;,; Act, 1964 be referred to a 
Select Committee consisting o f 30 
members, namely :

Shri Syed Ahmed Aga,
Shri Virendra Agarwala,
Shri Chhatrapati Ambesb,
Shri Bhagwat Jha Azad,
Shri K. Baladhandayutham,
Shri Dharnidhar Basumatari,
Shri Jyotirmoy Bosu,
Shri Tridib Chaudhuri,
Shri S. R. Damani,
Shri K. R. Ganesh,
Shri Mani Ram Godara,
Shri D. P. Jadeja,
Shri Sat Pal Kapur,
Shrimati Sheila Kaul.
Shri Maharaj Singh,



TaaiHon 
Laws (Amendment) BiU
Shri P. O. Mavalankar,
Shri Amrit Ntbata,
Shri H. M. Patel.
Shri S. B. P. Pattabhi Rama R40, 
Shri R. Balakrishna Pitlai,
Shri Bhola Raut,
Shri N. K. P. Salve,
Shri Vasant Sathe,
Shri Era Serhiyan,
Shri K. K. Shetty.
Shri Satyendra Narayan Sinha,
Shri C. M. Srephen,
Shri R. V. Swaminathan,
Shri V. Tulsiram, and 
Shri Y. B. Chavan

With instructions to report by the last 
•day of the next session.'*

THE MINISTER OF PARLIAMFN- 
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) . May I suggwst that, if you 
and the leaders of the Opposition agree,
we may refer this Bill to the Select Committee 
and the next Bill also, which is being re-
ferred to a Joint Committee, without any
discussion?

MR. SPEAKER : I think. tht% has al-
ready been agreed upon, the question is:

*'That the Bill further to amend the In-
come-tax Act, 1961, the Wealth- 
tax Act, 1957, the Gift-tax Aci, 1958 
and the Companies (Profift) Surtax 
Act, 1954, be referred to a Select 
Committee consisting of 30 members, 
namely :—

Shri Syed Ahmed Asa,
Shri Virendra Agarwaia,
Shri Qihatrapati Ambesh,
Shrt Bhagwat Jha Azad,
Shri K. Baladhandayutham,
Shri Dhamidhar Basumatari,
Shri Jyotirmoy Bosu,
Shri Trtdib Chaudhuri,
Shri S. R. Oamani,
Shri K. R. Ganeah,
Shri Mam Ram Godara,
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ShriD.P.J*dcija,
Shn Sat Pal Klaj>ur.
Shrimaii Sheila Kaul,
Shri Maharaj Singh,
Shri P. G. Mavalankar,
Shri Amrit Nahata,
ShriH. M. Patel,
Shn S. B. P. Pattabhi Ramit Rao, 
Shri R. Balakrishna Paillai,
Shri Bhola Raut,
Shn N. K. P. Salve,
Shri Vasant Sathe,
Shn Era Sezhiyan,
Shn K. K. Shetiy,
Shn Satyendra Narayan Sinha, 
Shn C. M. Stephen,
Shri R. V. Swaminathan.
Shrt V. Tulsiram, and 
Shri Y. B Chavan

with instructions to report by tlic last da>
of the next sessoin.”

The motion adopted

12.40 hrs.
PLANTATIONS LABOUR (AmeixlmeW) 

BILL

M o t i o n  t <) ( 'o v c u h  i n  r a j v a  s a Ii h a  h i -

COMMLNDATIQN TO JOIN JOINT COMMIT! M

THE m i n i s t e r  OF LABOUR AND 
REHABILITATION (SHRI RAGHU- 
NATHA REDDY) : 1 beg to move ;

**That this House do concur in the le- 
commendation of Rajya Sabha that 
the House do join in the Joint 
Committee of the Houses on the Bill 
further to amend the Plantations 
Labour Act, 1951, madein the motion 
adopted by Rajya Sabha at its sittiru{ 
held on the 9th May, 1973 and com- 
nuinicated to this Hotue on the 
10th May, 1973 and do resolve that 
the foJlowtng 30 niembert of Lok


